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xport of or 

4005. SHRI G. BHOOPATHY: Will 
the Minister of COMMERCE be pleased to 
tate : 

( ) how much su ar has becn e ported 
until the end of October, 1983 and reason 
for hart-fall in exports; 

(b) whether the State Trading Corpora-
lion has informed Government that it would 
be able to complete the export of 6.' lakh 
tonnes sugnr before the expiry of tbe period; 
and 

(c) what ind of expertise and profes-
ionaJ set up State Trading Corporation has 

to handle sugar exports in Jargr quantities 
and how it i ' made accountable in case of 
failure? 

THE DEPUTY MINISTER IN THE 
MI lSTRY 0 COMMER E ( HRI P.A. 
A GMA): (a) and (b) During January 

1983-0ctober 1983, 3,57,787 tonne of 
ugar was e pOI ted . The exports have 

reached 6.01 lak.b tonnes by the end of 
November, 1983, A an e porting member 
of the Internation I Sugar Agreement, India 
h:lS been allocated a qu nlity of 6.5. I kh 
tonnes for exports during the calender year 
1983. STC ha intimated that e ports will 
be effected to the full extent of tbi allo-
cation. 

(c) ST equipped with necess ry 
professionals for marketing of sugar in 
Jarge quantities and has evolved a macha-
r.ism to review tbe performance of export 
of sugar at tbe highest level. STC has been 
able to meet the targets of export of su ar 
o far. 

Adv8nc 
Oil, PuJ 

from banks for Kero 
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e 

4006. SHRl R.P. Y ADA V: WIll the 
inister of FIN NCE be pleased to state: 

(a) whether it is a fact that busine smen 
re getting advances from b n for 
ero ene oil and pul es, due to which the 

price is risina every day ; 

(b) whether it i al 0 a fact th t orders 
for so many times are deposited in bank 
which advances tbe loan' and 

(c) whether Government havt given a 
thinking to see tbat there should be any 
banking of these commodities, so that the 
price of these commodities will come down? 

THE DEPUTY MIN1STER IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) to (c) The 
Reserve Bank of India has not prohibited the 
grant of advances against pulse and kero ene 
oil It, however, operates the Selective 
Credit Control mea ures in respeet of 
certain sen. itive commodities, which include 
pul es, with the objective of discouraging 
through prescription of margin requirewents. 
permissible level of credit and minimum 
rate of interest, the use of bank finance for 
hoarding of ensitive commodities. While it 
may not be desirable to totally stop credit 
for trading in the e commodities, as tbis 
may affect the distribution system, regula-
tion in the above manner is considered 
sufficient to ensure that bank credit i not 
utili ed by tnders in bording of sensitive 
commoditie. Kerosene oil though not 

overed by the selective credit control 
measures of the Reserve Bank of lndi , is 
handled by Central/State Government 
agencie! eotru ted with procurement and 
distribution of specifIed essential consumer 
commodities for sale t fixed prices through 
approved out-lets and is I therefore, entitled 
to bank advances without any fear of it 
being utili ed for hoarding. 

Enli ment of Bogu Investment Com-
ole by tock Exchange 

4007. SHRI HIRANJI LAL 
SHARMA : Will the Minister of 
DEFENCE be pleased to st te : 

(a) the steps t ken or proposed to be 
taken again t the enlistm nt of bogu 
investment companies in Stock E change . 

(b) whether it is a fact that large 
number of bogus inve tment companies on 
stock e changes have been enlisted, which 
h ve b eD floated with extraneous like 
funneling black money aDd not with any 
genuine investment considerations ; and 
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(c) if so, the steps taken or proposed to 
be taken against their enlistment ? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) and (c) 
Government have amended the guidelines 
for enJistment of investment companies on 
Stock Exchanges on the 26th October, 1983. 
According to this, investment companies 
with a paid-up capital of not Jess than Rs . 
1 crore, with at least 2,000 shareholders 
other than promoters, number of sharehol-
ders increasing proportionately with the 
increase io the paid· up capital, will only be 
permitted to be enlisted on stock exchanges. 
Besdies , the shares companies shall be 
delisted if the number of shareholders other 
than promoters falls below 1,000 for a 
company with a paid-up capital of Rs . 1 
crore and corre pondingly number of 
hareholders for companies with proportion-

ately higher capital. For this purpose, only 
companies which have in the Main 
Object Clauses underwriting or dealing in 
shares or debentures or other securitie as 
one of the Object Clauses, shall be consi-
dered as investment companies. The Question 
of revision of definition of investment com· 
panies for the purpose of enlistment on 
Stock Exchanges is under examination. 

(b) Information is being collected from 
the various Stock Exchanges and be laid on 
the Table of the House. 

Revie of B.P.E. Guidelines Regarding 
Revision of Wages in Public Sector 

Undertakings 

4008. SHRI CHITTA BASU: Will tile 
Minister of FINANCE be pleased to state: 

(a) whether Government are of the 
view that any delay in arriving at long-term 
settlement, is likely to render the industrial 
relation situation in the public sector 
"unstable" ; 

(b) if so, the specific steps since taken 
to expedite the settlement of the wage 
reVISion dispute in the public sector 
ulldertakings ; 

(c) whether Bureau of Public Enter. 
pri cst luidelines are one of the inhibitins 
factors; and 

(d) if so, whether BPE guidelines 
require a fresh look? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): (a) No 
generalised view can be taken as the 
situation prevailing in each public enterprise 
has to be taken into account. The 
present position of industrial relations 
in public sector as a whole is considered 
satisfactory. 

(b) to (d) In view of (a) above , do not 
arise. 
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